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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 
AT HYDERABAD 

D.A. 502/92. 

C. Adinaryana 

'is 

The Sub Divisional 0f?icer, 
Telecommunications, 
Hindupur. 

The Telecom District Engineer, 
Anantapur, 

The Telecom District Manager, 
Anantapur. 

Dt. of Decision 	10.6.94. 

.. Applicant 

., Respondents. 

Counsel for the Applicant : fir. K. \Ienkateswara Rac 

Counsel for the  Respondents 	fir, V. shimanna , Addl. CCSC. 

CORAfI: 

THE H0N'BLE SHRI A.B. CORThI : MEMBER (ADMN.) 

THE HONtOLcSrIRI T. CHANORASEKHARA REODY : rEMBER (JUOL.) 
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Order of the Division Bench delivered by 

Hon 'ble Shri A•13 .Gorthi, Ileiter (Admnj. 

The applicant states that he was initially 

engaged as a casual rnazdoor on 1.5.82 and eversince 

he worked under the respondents with several intermitent 

breaks. Finally his services were dispensed with 

vide the impugned order dated 27.6.90. The reason 

stated in the impugned order is that the applicant 

was not in service since October 1986. 

The respondents in their reply affidavit 

stated that the applicant was engaged as a casual 

mazdoor in May 1982 and that he worked for 190 days 

during 1982-83,135 days:  during 1983-84,176 days 

during 1984-85, 135 days ,during 1985-86, 119 days 

during 1986-87. He was absent during the entire 

years of 1987-88 and 1988-89. In the next year, i.e., 

1989-90 he worked for 51 days only. 

Even according to the respondents, the 

applicant had worked for certain periods during 

1982-90. in view of this undisputed factfthis 

OA is disposed of with the following directions to 

the respondents;- 

The name of the applicant shall be 

entered in the live casual labour register. 

He will be considered for reengagement 

as and when there is work in preference 

to %freshers and juniors. 
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(3) 	His name will be considered for grant 

of temporary status and regularisation 

in accordance with the extant rules. 

O.A. is ordered accordingly without any 

order as to Costs. 

-- t' 

I  (T .CHANIJE 
Member (Judl.,) 	 Member (Admn•) 

ted: 10th Jie, 1994 

Dictated in Open Court 

sd 

DEPUTY REGISTRAR(J) 

Copy to:- 

1. The Sub Divisional Dflicer, 
Telecommunications, Hindupur. 

a The Telecom District Engineer, 
Ananthapur. 

3i The Telecom District Manager,. 
A nanthapur. 

4 one copy to Mr.K.\Ienkateswar Rae, Advocate,CAT,Hyderabad. 
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One copy to flr.\I.Bhimanna, Addl.CGSC,CAT,Hyderabad. 

6. One copy to Library,CAT,Hydersbad 

7.) One spare copy.-,  
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TNPED BY 	 COiARED B? 

CFIEC:ED BY 	 APPROVED BY 

IN THE CENTRAL ADAINISTPATIVE TRIBUNAL 
i-IYiJERAEAD BENCH AT ;-UDEItcBAD. 

THE HoNMaj-aJ4R.JUSTICE VE2bhDRI RhO 
CAIR- 

AND 

TEE HDTA'ELE i<iR.A.t3.G RTEI ; MILHBER(A) 

AND 

THE EON' ELE MR.T.CI-IANDEASELUAR REDDI 
MENIBER(J_ 

AND 

TEE 	 ; 

Dated;jO -  —1994. 

6Ra/JULGNEJT' 

M.A.,'RA/C.A. No. 

in 

O.A.NO. 

T.Z.No. 	 (w.p, 	 ) 

Admjtt and Interir Directions 
- 	 Issued.. 

;alcwed \. 

Djs\sed of\

it 

directions 
Dismi$ed. 

Dismissed asrawr, H 

Dismiss e 

- 	

I  Rejected/Orded. 

No order as to c sts. 
pvra 	 - 
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